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Corporations Act, 1956. [Placed in 
Library, See No. LT-2417/60]. 

AMENDMENTS TO INmAN ELEcTRICITY 
RULII:S 

The Deputy MiDister of Irrip.ticm 
8Dd Power (Shri 1Iaihi): Sir, I beg 
to lay on the Table a copy of certain 
amendments to the Indian Electri-
city Rules, 1956 published in Notifica-
tion No. G.S.R. 422 'dated the 7th 
April, 1960, under sub-section (3) of 
Section 38 of the Indian Electricity 
Act, 1910. [Placed in Library, See 
No. LT-2418/60]. 

12.03 hrs. 

BUSINESS ADVISORY COMMITTEE 

FIrrY-SIXTH REPORT 

Sardar Bukam S~h (Bhatinda): 
Sir, I beg to present the Fifty-sixth 
Report of the Business Advisory Com-
mittee. 

12.031 hrs. 

PREFERENCE SHARES (REGULA-
TION OF DMDENDS) BlLL--<:ontd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri B. 
Gopa!a Reddi on the 14th November, 
1960, namely: 

"That the Bill to regulate divi-
dends on preference shares of cer-
tain companies be referred to a 
Select Committee consisting of 
Shri Naushir Bharucha, Shri 
Mulchand Dube, Shri Aurobindo 
Ghosal, Shri Bimal Comar Ghose, 
Shri Mool Chand Jain, Shri Pra-
bhat Kar, Shri M. R. Masani, Dr. 
G. S. Melkote, Shri Radheshyam 
Ramkumar Morarka, Shri Naren-
drabhai Nathwani, Shri P R. 
Ramakrishnan, Shri Satyendra 
Narayan Sinha, Shri G. D. Somani, 
Shri Ramsingh Bhai Varma and 
Shri Morarji Desai, with instruc-
tions to report by the 5th Decem-
ber, 1960." 

Shri Moraka. 

Dividends) Bill 
Shri Morarka (Jhunjhunu): Mr. 

Speaker, Sir, the present Bill aims at 
giving some relief to the holders of 
preference shares for what they suf-
fered because of the new scheme of 
company taxation which was intro-
duced by the Finance Minister in 
February 1959. The present difficul-
ties arose because. in the year 1959, 
the Finance Minister simpJ.ified the 
scheme of company taxation and, as 
part of that simplification the principle 
of grossing up of dividend was abo-
lished. Because that principle of gros-
sing up of dividend was abolished 
many shareholders and, particularly, 
the preference shareholde1'll suffered 
serious diminution in their dividend 
income. 

When the scheme was introduced 
the Finance Minister said that he was 
abolishing the Wealth Tall: and was 
reducing income-tax from the com-
panies and that would save the com-
panies as much as 11 per cent. It was 
the expectation of the Finance Minis-
ter that this 11 per cent would be 
passed on to the shareholders and the 
result would be that the shareholders. 
would not suffer any diminution in 
their income. In any case, they would 
not suffer any serious diminution. He 
said that under the new scheme the 
Government did not expect and did 
not propose to gain any additional re-
venue. All that the Government 
wanted was that instead of having one 
scheme of taxation they would have 
another which would be simpler and 
which, at the same time, would not 
change the status of the different 
shareholders. Experience has shown 
that that expectation did not materia· 
lise. 

Before I go further I may here read 
what the Finance Minister said in his 
various speeches. In the year 1959, 
this is what he said: 

"The legal fiction of deeming 
the income tax paid by the com-
pany as having been paid by the 
shareholder and the complicated 




